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Affidavit of Shri Amulya Ratan

BTAM Sinha, aged about 68 years, S/o Dr.
7 'S \ Brij Kishor Sinha presently posted
A as Chairman, SEIAA, Paryavaran

oo™ TR n‘\‘ Bhawan, IT Park, Dehradun. **

3o 002
\\” %y Deponent
4
YIRS
1, the above-named deponent does hereby solemnly affirm and state
on oath as under: -

That the deponent is presently posted as the Chairman, State

1)
Authority © and is

Envi Impact
competent to sign and swear the instant affidavit. It is pertinent to

bring it on record that the authority has been reconstituted by

ENISTUN



2)

3)

Government o(ln&?ﬁﬁcaﬁon no. CG-DL-E-06102022-
239372 dated 04.10 ai e deponent is submitting the reply
on the basis of records available in the office of SEIAA.

That the deponent has gone through the contents of the above-
noted Misc. Application (hereinafier referred to as ‘the said
Application’) along with the affidavit and annexures filed by the
applicant and has fully understood the contents thereof and is in

a position to reply to the same.

That itis also pertinent to mention that the applicant filed a Civil
Appeal No. 4287/2023, Mukesh Joshi Vs. State of Uttarakhand
before the Hon’ble Supreme Court of India. Thereafter, State of
Uttarakhand also filed a Civil Appeal No. 005041-005044/2023,
State of Uttarakhand Vs. Junaid Ayubi. The Hon'ble Supreme
Court vide common order dated 07.08.2023 was pleased to

dispose the aforesaid appeals as under: -

... CIVIL APPEAL NO. /2023(@ Diary No(s). 22038/2023)
Delay condoned. The learned Senior Counsel appearing for the

State pointed out that the State will take steps to transfer
environmental clearance to the appellant in Civil Appeal No.4287
0f 2023. We, therefore, dispose of the appeal with liberty to take
steps accordingly. Pending applications, if any, also stand
lisposed of.

CIVIL APPEAL NO. 4287/2023 Learned Senior Counsel
appearing for the appellant seeks permission to withdraw the
appeal as he wants 1o avail the remedy reserved by the Tribunal

in terms of paragraph 16 of the impugned judgment. To enable

Pesinle
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0]
him to avail the ey ypeal is disposed of as withdrawn.
We make it clear m}: issue of compensation is concerned,
if an adverse order is passed by the Tribunal, the appellant can
always challenge the same in accordance with law. As and when
Environmental Clearance is transferred in the name of the

appellant, it will be open for the appellant 1o apply for
modification of the impugned judgment.”

That in furtherance of the order dated 07.08.2023 passed by the
Hon’ble Supreme Court, the answering respondent (SEIAA) vide
letter bearing EC No. 135-01(70)2023, dated 22.11.2023
transferred the Environmental Clearance in favour of Mukesh
Joshi under Section 11 of EIA Notification 2006. The said letter
reads as “The above Environmental Clearance shall be
transferred from Mis Garhwal Mandal Vikas Nigam (GMVN)
Limited, 74-/1, Rajpur Road, Dehradun, Uttarakhand to M/s
Uttara Awas Yojna (prop) Shri Mukesh Joshi, A-2-4, Pinnacle
Residency, Rajpur Road, Dehradun, for the validity period of
original EC and with same terms and conditions.”. In this
connection, a copy of the letter dated 22.11.2023 is being marked
and annexed as ANNEXURE NO.1 to this Affidavit.

That the deponent craves liberty of the Hon’ble Tribunal to raise
further detailed submissions or file additional/ de-tailed affidavit

at later stage if and when required.

LIRS

Deponent



Verification: -

1, Amulya Ratan Sinha, do hereby solemnly affirm and verify on
oath that the contents of the above affidavit in paragraph nos. 1(partly),
2 and S are true to my personal knowledge and those in paragraph nos.
I(partly), 3 and 4 arc based on the perusal of records. Nothing material

has been concealed and no part of it is untrue. So, help me God.

Mande

Deponent

1, Deepak Dobhal, Advocate, do hereby identify Amulya Ratan
Sinha from his Aadhar Card No. 5029 0760 5399 who has produced the
records of the case before me and I am satisfied that he is the same
person as alleged.

et
Deepak Dobhal
Advocate
UK 131/2024
Solemnly affirmed before me on this 29 day of February 2025 at
Dehradun at about{/(UAM/PM by the deponent who has been
identified by the aforesaid person.
I have satisfied myself by examining the deponent who understood the

contents of this affidavit.

The person has signed in my presence on the affidavit.
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35 -01(70)12023

s Utara Awas Yojna (Prop) s Mukesh Joshi,
A-2-4, Pinnace Residency, Rajpuy. Road, Dehradun,
Regarding the transfer of
Velna (Prop) by Shi Mukesh soghs sy o Jeet
Vikas Nigam (GMVN) Limitoq. 7441, r
guraction of Sand Byl an
Nawabgarh, Mandi Gangbheuya.
from Yamuna River Lot No.21/1,
(Area-123.19 Ha),

Sub-

In reference (o your oniing
Eiihing above meniioned subject, i fo 1 forn you that

S il of Environmental Clearance to s Uttara
Mani Joshi from ms

jpur Road,
'd_Boulder (Minor
& Bhimawala, Tehsil.
having production caj

Arnexue o]

VSl Envronmont mpa
pasessment  Authorlty,  "aurmne.
n Bhawan, Third Fioor, 45,

Ak, Sahastradhara  Roge
dun”

(Cor by Ministy o

Environment, Forests ‘ang Eiimat.

Shange Governmont of ndia.

Phong 76159

Emal b

Dated- 23 11.2025

A
Garhwal Mandal
un, Uttarakhand

i
District.

pacity of §,00,000 TPA (Rom) in

the
Noticatio, 2006, transferabiity of Environmental Clearance (EC) s permitc
{erms and condions under which the e oo s niilly granted and for the same.

rhe Authorty afer taking de congidersn L)

Envronmental Clearance of th sboe
HCHS/130201-IA-I (M) datec 175 A e to Mis Garhwal

pimited to the applicant s he has secure s above mine lease from Gv)
has already signed Mol with s Garg) Mandal Vikas Nigam (GMVN) Limit

e vaidy of Environmental Cloarance i s
Hence, the transfer of the (i of
The above Environmental
(GMVN,

Clearance shall be
Vikas Nigam ) imited, 741, Rajpur Road, Dehradun,
-4,

Uttarakhand to

06.2025 as is in the original EC,
below-—

Environmental Clearance wil be as montoneg.
transfor

rred from Mis Garhwal Mandal
s Uttara Awas

Yolna (Prop) Shri Mukesh Joshi, Az o tacte Residancy, Rejpur Road, Dehradun, for s
. ~

validity period of original EC and with gapy
Thecther conditons of EC.shal remain unchanged

Now 1357 /SE1an dated. as above

Copy to following for nformation and necessary action:
(Central) MoEFGC Got of Ingi

Member Secretary, UKP
Diyisional Forest: jcer, Dehr
s e
GusrdFile. LN

\

,Mq"»« Attestod

Secretary, Forests & Environment, Government o
dun,

s
*r/{kn Nigam (GMVN) Limited, 74./1, Rajpur Road, Dety
A

terms and conditions.

(A su
Member, Sofotary,
SEIAA, Uttarakhand

25 Subhash Road, Dehradun,
f Uttarakhand, Dehradun,

esctor Industy, Geology and Mining Urit, Gout, of Uttarakhand,
b CB, Dehiradun,

.P! subfaar)
Member, Secrotary,

Photo, SBipR, Uttarakhan




